
(c) if so, the reasons for the inor-
dinate delay; and

(d) the number of plots that will 
be allotted and by v/hat time this will 
be done?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR):
(a) Yes, Sir. Applications were invit-
ed vide Press Note dated 14th January, 
1977  from displaced persons from for-
mer East Pakistan (now Bangladesh) 
who are gainfully employed in Delhi 
and had lived in Delhi for not less 
than 4 years after partition and upto 
31st March, 1966. The last date of 
receipt of applications was 31st March, 
1977.

(b) Out of about 1600 applications
received, more than 800 have already 
been scrtffmised by the Allotment 
Committee. Applicants would be in-
formed after all the applications have 
been scrutinised. “

(c) Scrutiny of such a large number 
of applications takes time.

(d) 82 plots (including 8 plots 
which are involved in a court case 
and have not yet been developed) are 
available for allotment. After com-
pletion of the scrutiny which is ex-
pected to *be Completed by  December, 
1977, draw of lots will be held there-
after as soon ^3‘pDSkible.
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Land Distribittion to Ilarijang and 
Adivasls

83. SHRI SANTOSHRAO GODE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Harijans and Adi- 
vasis who had been allotted land under 
the various Land Ceiling Acts in differ-
ent States recently have been ejected 
from their lands; and

(b) if so, the action taken by Gov-
ernment to restore those lands to the 
ejected Harijans and Adivasis?
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